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central ADMINISTRaTII/E tribunal
principal bench: new delhi

O.A* 383/94

Nbu Delhi, this the l6th August -]994

Hon'blg Shri 3.P. Sharma f'^ember (3udicial)

Shri A* Kaul, aE (Ret ired )
P-1 7/27 jSecto r-B
Ro hini.

Delhi* ••••APPl ic ant

(Shri R»K. Advocate )

Vs.

1. Union of India
through Secretary
Ministry of Defence>
So ut h Block,
Neu Delhi.

2. Engineer-in-Chief»
Kashmir House?
Raiaji '^arg?
P.0.0. H. Q. ,
Neu Delhi.

3. Chief Engineer?
Northern Command?
C/o 56 A. P.O.

4. Controller of Defence Accounts ^Pens ions )
A1 la hab ad ( U. P. )

5. Garrison Engineer 3ammu,
Ggmmu Cgntt. ?
Satuari?
3ammu—Tgui.

6. Central Record Off ice (Off icers )
C/o Chief Engineer?
Delhi Zone,
Delhi Cgntt.,
Delhi.

(shri E.X. UosePh, Advocate )

Res po ndents

ORDER ( ORaL)

Hon'ble Shri 3.P. Shgrmg ?flember (3)

The applicant retired from the Post of

Assistant Engineer from flES DePartment on s upperannuation

on 30.li.9i. His grievance is thgt he hgs not been pgid
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the DCRG uhich should be directed to b a Paid to the

applicant uith interest at the rate of per annum.

2* A notice uas issued to the respondents and it is

stated in the rePly that earlier the aPPlicant filed O.A«

809/89 in Chandigarh Bench uhich uas dismissed in February

i 994 and the aPPlicant in that O.a. hgs assailed the

chargesheet and common Proceedings ordered to be held aOalnst

him by the Ministry of Defence letter dated 20. 7.88, It

is said -that the DCRG has been held under Rule 68 of the

C.C.S. (Pension)Rules.

3' The Respondents have also stated thgt since the

inquiry Proceedings haVe been completed and the inquiry

officer has submitted his finding to the disciplinary

authority Engineer-in-Chiefs Branch fdp orders on

4.3.94 but the final orders haVe not been Passed till

the filing of this aPPlication on 1O.8.94.

4. Shri E.X. OosePh is Present on behalf of

respondents. The lea med, counsel for the aPP.licant had

placed the finding of the inquiry officer sent to the

applicant uhich shous that in the disciplinary Proceedings

the charges against the aPPlicant haVe not been established

and the aPPlicant has been ordered to be exonerated from

the aforesaid charges framed against him on the basis

of the chargesheet by the Ministry of Defence letter

referred to above. The latest position regarding order
.... ,

Passed by t hedibi:.iplinar y. ,author it y is not before the

Bench.

3« In vieu of the above circumstances, the

learned counsel Prgys that the aPPlication be disposed of

uith direction to the respondents that if by the final

Order Passed by the dismissing authority the aPPlicant

has been honourably exonerated then in that event the full
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amount of DCRG subject to deduction, if gny, be directed

to be released and since according to the Previsions in

the event of exoneration in departmental inquiry the

amount of DCRG is to be Paid alonguith interest as Per

Government of India decision on this pointo

The application is ,therefore» disPOsed of yith

the directions to the respondents to Pay the a^^^ont of

DCRG subject to deduction under lau to the aPPlicant in

the event he has been honourably fully exonerated Pending

dismissal inquiry initiated aQainst him under the Orders

of Ministry of Defence dated' 20. 7.88 and the aforesaid

amount be Paid alongyith ^2% interest Per year till the

date Of Payment from 'one month after the retirement of

the applicant. If the applicant is still aggrieved he may

on specific issue of DCRG. Cost. on Partyep Respondents

are directed to decide the issUe uithin 3 months from the

date Of receipt of the order.

'rk'

(J.P. SHARflA)
'"^emberio)


